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1/254+10.02 - Since the IL:\ati_:gr pertains to D.B., list it

on 11.11,2002 for hearing.
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Be listed for[' hearing on 15,1
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Be listed fer hearing on 10,172 002,

L, R. I asad ﬁ/M (a) ( B.XSing \ Neelam /W
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. .8hri y.Ram..for applicant

Of the order ga

T ted 2.5.2002 ; .
Issue notice to : Passed in o

. ' S 0A0173/%°
Six weeks, Re - %\sb)on-(‘ients* t> file reply with
| ©XSe. Requisite . tO be fileq | ‘ in

 List it on 31.1.20031[ for heqring within 4 week,

| A'(sh_‘yii'mam | ;522?‘{;4/@’ !f
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, '5./“31.1;?003; The‘ld."prokyfcnunSQI en behalf .éf the asplicant
! has submitted that shew cause has net been filed. List it

ansure submissisen ef the reply by the naxt. date.,

(ces/ (s. ama)ma T (s, JHA)/N(A)
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./ 27 2. 4003 "For qut of D E., be liQted en f§ .4.2003
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i . for hearing. . }di/
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/€8/ . .. .. - . .~ (BN Singh Neelam)/V.C.
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'\;"'l" ' oy e ) [N \ e e e N
7/25.4.03
5 ' p.B. is not available. List it on

19.5.2003 for hearing.
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en 27.2,2003 fer hoéi‘ing. The rsspendents are directed te
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Cept 139/0)

MES, " at Bhushan-)/M(J) ( mbF )/M{A)
. 13/17_.02;2904 s Conerned law;%ers are present,
| At the request of L/c for the applicant,
list thhs case on 26.05.2004 fer hearing, 1
4, g’% |
Isk j (M.J S M(a) (‘S°D0grg/M ) |
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/5. 12, 2003

.'applicant
hearing or/ 17, 2, ?004
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None for the applicant
' Proxy .
:::hri D. Ghoudbaxy,éccunsel for reSpondents'

14/26.5 ,2004

counsel
For want of DB be listed on 13.9.04

for hearing.
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< r . CENTRAL ADMINISTRATIVE TRIBUNAL

T * ' PATNA BENCH, PATNA | -
" C.C.P.A. NO. 137/02 ‘ !
@ 0.a- 173  of 199) |

15/13'.9.04
Pr obir Bhattacharya . = .o Petitioner

BY advocate; NOt pr=sent . ’
-versus- y

sri pawan chopra,secretary, Ministry
of Information & Broadcasting & ot:hers.. Respondents

. : By Advocates ghri Arvind Rumar

ORD ER

Justice M.pvKhan JVice -chairmans

; None for the petitioner. prom the. reply filed
| by the respondents, it. appears that the respondents
have réjected the case of the peti"imér by a speaking
‘order dated the 5th Fet;ruary.ZOOB. wherein it has been|
observed that the Petitioner has not worked for
120 days and, as such, does not fulfil one of the {
qualifications for regularisation of his service. This f
~Tribunal disposed of Q.A. 173/96 on 2.5.2002 by Passing
foll‘owing order: : l

T

"In view of the above analysis of the case, we are bk
of the considered opinion that the prayer of the applicant
far his absorption in poordarshan along with consequential
benefits is required to be considered in the lijht of order
Of this Tribunal passed in Oap 445/92 and Rrescribed scheme

ll - of the department, as referred to above, for passir?g

i | s\u_itable cpeaking arder by the concerned respondents in

| ‘accardance with law. accordingly, respondent no.z.r;'irector

! General,poordarshan,New pelhi is directed to consider the
!

|

- case Of the applicant in thet{Ifght and pass suitable
Yeasoned order withif a period of three months from the date
L Of communication of this order. NO order as to costs.
! ' The OGA stands disposed of accordingly,#
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ccPs 137/02

2. In 0Q.A. 445/92 decided on 3.8 1993, this Tribunal
has given the followmg dlrectionSs

“after hearing the Learnéd counsel appearing
the applicants and the ynion of 1ndia, we find an
that the applicants are casual Artists and fulfill

requisite quélifications for being considered for

pur pose of regul‘arigatifon of their service. we also f\

and hold that the pirector,poordarshanh Kendra.Patn
justified in withholding their claims and not
forwarding their names to the Directof sgenerad,
poordarshan,New pelhi for consideration in terms of
Annexure A/5 and A/6 and two Office Memarandums g

above. We.cherefore, allow this application and dirEct

the respondentepirector Door&arshan Kendra, £atna

for

d hold
the R
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noted
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o

o

take imnediate steps to send the names of these applicants

to the pirector general, Doordarshan in terms of t
of f icgMemorandum (annexure A/S and A/6). This must |
done within one month from the date of receipt of
of this order by\Direc..or,Doordarshan Kendra,patna.
on . the receipt of the recomzrendations of the
pirector,poordarshan Kendra.Patna. the Direc\,or 3en
Doordarshan,New Delhi shall consider the case of ¢
applicants in the light of the scheme framed by
government and as approved by the princial Bench
the case of anil Kumar Mathur and others {sumra) wit
‘three months from the receipt of the said recommend
There shall be no order as t9 costs.®

3. The respondents were required to reconsider the ma
in the light of the directions given in 0.2.445/92 and th
rescribed scheme of the pepartment by a speaking order
in accordance with law. The Director -general,poordarshan
New pelhi, has considered the matter afresh in compliance
with the aforesaid directions given
passed
disocbeyed o contravened the arders of this tribunal.

a speaking order. He cannot be said to have
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CCPA 137/02 | -

'rhe order has been complied with by him. He cannot be hel«; to -
civ:.l ar criminal contempt of this comlt.

4. ~ The notlces issued are.accordingly, dlscharged‘
' The CCPA is dismissed. No. costse . - S
- ) ot KOy
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